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NOTES.
MISCELLANEOUS—A, FEBRUARY 1907.

Nos. 1-10.

Appointment of District Officers in Eastern Bengal and Assam to exercise the func-
tions of a Mining Board under the Indian Mines Act, 1901.

" Frow tE Carer InspECTOR OF MINES 1N INDIA, No. 1699, DATED THE 20TH AUGUST 1906.
Makes enquiries as to appointment of District Collectors to exercise the functions of
a Mining Board.

Under-Secretary,
There is no Mining Board in this province. Please see in this connection paragraph 8 of India’s
* Page 1 of Rev,, A, May 1901, No. 8.  Circular letter No. 18 ~45-1,% dated the 1st April 1901.

No appointments appear to have been made by the Local Government under sections 15 (3)
and 21 (3). We may reply to Chief Inspector. The question may be taken up as to whether such
appointments should be made. Perhaps Collector or Deputy Commissioner may be appointed under
section 15 (8). I am doubtful whether under section 21(3) the Collector should be appointel.

‘8. N. D.—31st August 1906.

~ Chief Secretary,
‘We may perhaps reply as in draft below.
6th September 1906. C. TiNDALL.
Issue.
7th September 1906. P. C. Lvow.

[To the Chief Inspector of Mines in India, No. 9292C., dated the 11th September 1906.]

Frou TeE CHIEF INSPECTOR 0F MINES IN INDIA, No. 23—T., DATED THE 23RD SEPTEMBER 1906,

Says that in his opinion it is desirable for this Government to appoint officers or
authorities to exercise the functions of a Mining Board under the Indian Mines
Act, 1901.

Chief Secretary,

‘We may perhaps consult the Commissioners of Divisions in which mines exist as to what Collectors
and Deputy Commissioners should be vested with such powers.

22nd October 1906. C. Ti¥pALL.

We may refer to the Commissiorer, Assam Valley Districts, and the Commissioner, Surma Valley

Districts, enquiring whether they would approve of the appointment under sections 15(3) and 21(3) of

the Deputy Commissioners of Lakhimpur and the Khasi and Jaintia Hills, respectively, to perform the
functions of a Mining Board.

Will this cover all mines in the province ?
23rd October 1906. P. C. Lyox.
Under-Secretary,

The Commissioner, Dacea Divisien, in his letter No. 2576L.R., dated the 20th January 1906,*
™ B, (), B, Mk, 1908, Tog. reported that there were no mines in his division. And.the Comrhis-

20-50, sioners of Rajshahi and Chitiagong Divisions are also submitting blank

returns regarding the grant of mining leases and of licenses to explore
and prospect for minerals for their divisions and submitted blank reports for the year ending 3lst
December 1905.

Moreover please see pages 25 and 26 of the Annual Report of the Chief Inspector of Mines in India
for 1905, which contain a table showing the number of mines in India worked under the Act. There
is no mention of any of the transferred districtsin this table. The Chief Inspector’s report for the
current year has not yet been published, as the yesr ends on the 31st December. A blank return of
mineral concessions for the quarter ending 30th September 1906 has been received from the Commis-

sioner, Rajshahi Division, and the returns from other Commissioners for the same quarter has not yet

been received. It may perhaps be assumed that no mines are worked under the Mines Act in Eastern
Bengal.

Kindly see if the Deputy Commissioner, Sibsagar, should also be included after “ Deputy Com-
missiorer, Lakhimpur,” in the draft put up. There is a coal mine at Dikhu Valley in Sibsagar, though
the average number of persons employed daily was only 7 for 1905.

Chandra Kisor—24th October 1906.

25th October 1906. W. 1. SEEPEERD.
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Issue. Sibsagar may be included.
26th October 1906. ’ C. TrxpALL.

[To the Commissioners, Assam Valley Districts and the Surma Valley and Hill Distriets, No: 11241-42C., dated the 1st
Novembeér 1906.]

Frou THE COMMISSIONER, SURMA VALLEY AND _]5_{1%1, i];):s_rmc'rs, No. 6253, DazeprE 171H NovEMBER
1906.

Says that he sees no objection to the appointment of the Deputy Commissioner, Khasi
and Jaintia Hills, to perform the functions of a Mining Board.

Fromu THE CoMMISSIONER OF THE AssaM VArLey Drstricts, No. 3830R. & F., patep THE 19t Noveu-
I SEIONRe. O T o e 1000, o DAL - :

Communicates his opinion regarding the appointment of the Deputy Commissioners,
Lakhimpur and Sibsagar, to exercise the functions of a Mining Board, under the

Indian Mines Aect, 1901.

Chief Secretary,
‘We may notify the Deputy Commissioners of Lakhimpur and the Khasi and Jaintia Hills : Chit-
tagong and Sibsagar have not enough mines at present to.render this necessary in their cases perhaps.

8th Pecember 1906. C. TINDALE.
His Honour, A

‘We may invest the Deputy Commissioners of Lakhimpur and the Khasi and Jaintia Hills with
the powers of a Mining Board under sections 15 (3) and 21 (3).

13th December 1906. P. C. Lyon,
Yes.
15th December 1906. . L. Hazr.
[Notification No. 454C., dated the 16th January 1907, published in the Eastern Bengal and Assam Gazette of the 19th
January 1907.]

[Memorandum to the Chief Inspector of Mines in India, No. 455C., dated the 16th January 1907.]

[Memorandum to the Commissioners of the Assam Valley Districts and the SBurma Valley and Hill Districts, No. 456--

57C., dated the 16th January 1907.] .

[To the Secretary to the Government of India, Commerce fﬁ% l]'.ndustry Department, No, 343T., dated the 31st January
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- GOVERNMENT OF EASTERN BENGAL AND ASSAM.
~ REVENUE DEPARTMENT.

Miscellaneous—A.

February 1907.

Appointment of District Officers in Eastern Bengal and Assam to exercise the func-
o tions of a Mining Board under the Indian Mines Act, 1901. " =

No. 1.
No. 1699, dated Calcutta, the 20th August 1906.

From—W. H. Pickering, Esq., Chief Inspector of Mines in India,
To—The Chief Secretary to the Government of Eastern Bengal and Assam.

I have the honour to enquire if, pending the constitution of a Mining Board, your
Government have been pleased to appoint the District Collectors to exercise, within
their respective districts, the functions of such a Board under sections 15 (3) and 21(3)
of the Indian Mines Act, VIII of 1901, and, if so, to request the favour of being

furnished with & copy of the notification published.

No. 9292C., dated Shillong, the 11th September 1906.

From—The Ch1ef Secretai'y to ‘the<Government of Eastern Bengal and Assam, .
To—The Chief Inspector of Mines in India.

In reply to your letter No. 1699, dated the 20th August 1906, I am directed to
say that none of the Collectors or Deputy Commissioners of this province have as yet
been appointed to exercise, within q;lei_r respective districts, the funections of a Mining
Board under sections 15(3) and 21(3) of the Indian Mines Act, VIII of 1901. I am to
ask that you will favour this Government with your recommendations on this subject,
should ﬁfm think it advisable that any action should be taken in the direction
indicate e sl - R S eEmd A TS

No. 3.

No. 2.

No. 28—T., dated Simla, the 23rd September 1906,
From—W. H. Prckesing, Esq., Chief Inspector of Mines in India,
To—The Chief Secretary to the Government of Eastern Bengal and Assam,

I have the honour to acknowledge the receipt of your letter No. 9292C., dated the
11th September 1906, and to state in reply that in my opinion it is desirable for the
Government of Eastern Bengal and Assam to appoint officers or authorities to exercise
the functions of a Mining Board under the Indian Mines Act, 1901.

No, 4,
o No. 12241-42C., dated Shillong, the 1st November 1906,
From~—The Chief, Secretary to the Government of Eastern Beng'a.l a;n{l Assam,
To—The Commissioners, Assam Valley and Surma Valley and HiﬂiDisﬁri,ol:ts. .
I am directed to forward a copy of the correspondence noted on the margin, on
(1) Letter No. 1699, dated the the subject of the appointment of officers or authorities
20th Augnst 1906, from the Chief {0 exercise the functions of a Mining Board under the
Inapecters of Mies:fn Tuiy Indian Mines Act, 1901, and to enquire whether you would
(2) Government letter  No. s 5
9202C,, dated the 11th September approve of the appointment under sections 15(3) and 21(3)
ﬁﬁé fo the Chief Inspector of of the Deputy Commissioners of Lakhimpur, Sibsagar, and
"(3) Letter No. 23—T,, dated the JXcbasi and Jaintia Hills to perform the functions of a
23rd September 1916, from  the Minlng ‘Board. ¥ et 4 s

. Chief Inspector of Mines in India.




2 GOVERNMENT OF EASTERN BENGAL AND AS
Misc. 5-9. Appointment of District Officers to exercise the functions of a Mining ‘-*
No. b. No.
No. 6253, dated Silchar, the 17th November 1906. , !
From~The Hon’ble Mr. J. C. ARBUTHNOTT, C.LE., 1.C.S., Commissioner, Surma Valle;
Hill Distriets, '
To—The Chief Secretary to the Government of Eastern Bengal and Assam. L
With reference to your letter No. 11241-42C., ‘dated the 1st November 1906, I a
have the honour to say that I see no objection to the appointment of the ﬁ " aﬁ
Commissioner, Khasi and Jaintia Hills, to perform the functions of a Mining 9 i
under sections 15(3) and 21(3) of Act VIII of 1901, Indian Mines Act. ‘1’;
: 3 T .

A e PN 1 o
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No. 3830R. & F., dated Gauhati, the 19¢h November 1906.
From—F. J. MonsnaN, Esq., 1.c.8., Commissioner of the Assam Valley Districts,
To—The Chief Secretary to the Government of Eastern Bengal and Assam.

With reference to your letter No. 11241-42C., dated the 1st November 1906, I
have the honour to say that I think it desirable that the Deputy Commissioner,
Lakhimpur, should be appointed to perform the functions of a Mining Board in that
district under sections 15(3) and 21(3) of the Indian Mines Act, 1901. As there is
no mine at present worked in the Sibsagar district, it is not, I think, necessary now to

sppoint the Deputy Commissioner of that district to perform the functions refer-
red to.

Ne. 7.
No. 454C.,, dated Shillong, the 16th January 1907,
Notification by—The Government of Eastern Bengal and Assam.

It is hereby notified for general information that the Lieutenant-Governor is
pleased to appoint the Deputy Commissioners of Lakhimgur and of the Khasi and
Jaintia Hills to perform the functions of a Mining Board under sections 15 (3) and
21(3) of the Indian Mines Act, VIII of 1901, in their respective districts.

No. 8.
No. 455C., dated Shillong, the 16th January 1907.

Memo. by—The Under-Secretary to the Government of Eastern Bengal and Assam.

Copy of Notification No. 454C., dated the 16th January 1907, forwarded to the
Chief Inspector of Mines in India, with reference to the correspondence ending with
his letter No. 2-8—T., dated the 23rd September 1906, for information.

2. As there are at present no mines of any importance in any other distriets of this
province, the Lieutenant-Governor does not consider it necessary to appoint any other
District Officers to perform the functions of a Mining Board under sections 15(3) and
21(8) of the Indian Mining Act, 1901. : ,

No. 9.
No. 456-57C., dated Shillong, the 16th January 1907.

“ Memo. by—The Under-Secretary to the Government of Eastern Bengal and Assam.

Copy of Notification No, 454C., dated the 16th January 1907, forwarded to the
Commissioners, Assam Valley Districts and the Surma Valley and Hill Districts, for
information and communication to the Deputy Commissioner, Lakbimor o with

Ehasi and Jallies i ..

: 3 s - _8830B. & V., dated the 19th November 1905
reference to the correspondence ending with his letter No., g5 et we o Sotomer .
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No. 10.
No. 343T, dated Carmp, the 31st January 1907.

From—The Chief Secretary to the Government of Eastern Bengal and Assam,
To—The Secretary to the Government of Indxa. Commerce and Industry Department.

I am directed to submit herewith, for the information of the Government of India,
a copy of this Government Notification No. 454C., dated the 16th January 1907,
appointing the Deputy Commissioners of Lakhimpur and of the Khasi and Jaintia
Hills to perform the functions of a Mining Board under sections 15 (3) and 21 (3)
of the Indian Mines Act, VIII of 1901. T am to explain that Lakhlmpur and the
Khasi and Jaintia Hills are the only two districts in this province in which there are
mines of any importance.



